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JABALPUR
WRIT PETITION NO. 2016

PETITIONER : Arif Aquil, aged about 60 years, Son of the late Aquil
Ahmed, MLA and Member MP State Wagf Board,
Resident of Laxmi Talkies Road, Bhopal.
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RESPONDENTS : 1. The State of Madhya Pradesh, through

() Addl. Chief Secretary, Backward Classes &
Minorities Welfare Department, Mantralaya,
Vallabh Bhawan, Bhopal.

(i} Addl. Chief Secretary, Finance, Vallabh
Bhawan, Mantralaya, Bhopal.

(iiiy Commissioner/ Secretary, Funds & Accounts,
Vth Floor, Section-A, Paryawaas Bhavan, Arera
Hills, Bhopal.

2. Central Waqf Counecil, through its Secretary, P-13

& 14, Sector-6, Pushp Vihaar, Family Gourt, Saket,
New Delhi—110017.

B

)
3. The Director, Local Funs Audit, 26] Krishi Bhavan,
FT E\\Arera Hills, Bhopal, M.P..
=

/@ ctor General, Economic Offences Wing, 41,
E\ Bhawan, Arera Hills, Bhopal.
O "
5. Mutawalli Committee Augaaf-e-Amma, through
its ﬁp etary, Behind Tajul Masaajid, Bhopal.

6. §h$ Shaukat Mohammad Khan, President

M; alli Committee Auqaaf-e-Amma & Chairman
4 Waqf Board, Behind Tajul Masaajid
A '_,st tate Wagq : j aajid,
\S‘ anﬁ“ opal. .
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PETITION UNDER ARTICLE 226 OF THE CONSTITUTION OF INDIA -
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It is most respectfully submitted on behalf of the Petitioner as under:

1. Particulars of the cause /order against which the petition is‘ made:

This Petition is not directed against any particular order but
complaining a totally callus and negligent attitude adop?ed by
the State Government and its responsibie officers in not taking
any action against Mutawalli Committee,
Bhopal and its office bearers for committing glaring financial
illegalities and breach. of trust as pointed out in the Audit
Report, despite the same being reported to the State Auth

Auqaaf-e-Amma,

ities
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ORDER SHEET

CASE NO.....cccccconsnnnns 201 ..cirersssinnasns

ORDER

A

W.P. No. 9694/2016

20.06.2016 .

Shri Imtiaz Husain, learmed counsel for the petitioner.

Shri V. Johri, learned P.L. for the State.

Heard on the guestion of the admission.

The only prayer made by the petitioner in the present
petition is for a direction to the respondent i.e. the Principal
Secretary/Additional Chief Secretary, M.P. Backward Class
and Minority Welfare Department to take action on the
report and recommendation made by the Secretary of the
Department Annexure P/3 and P/4 dated 14.03.2016 and
24.04.2016 respectively. ’

The Tearned panel lawyer appearing for the State
submits that the matter shall be taken into consideration
and decided by the concerned authority. =

in view of the aforesaid, the present petition filed by
the petitioner is disposed of with a direction to the effect
that in case the petitioner approaches the authority
concerned by filing a“representation along with a certified
copy of the order passéd today and a copy of the petition
within two weeks from today, the authority concerned shall
consider and decide the sahe .expeditio?usly, in
accordance with law preferably within a period of six
months thereafter. el

With the aforesaid directions, the petition filed by the
petitioner stands disposed of. .
-
(R S. Jha)’

Judge
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